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Dated: 25.8,93

- '-—--I.C.----

Shri D.V.Gangal, Counsel for the
dpplicant, Shri A,I.Bhatkar, for
Shri M.I.Sethna, Counsel for the
Tespondents, ‘

Applicant who is present in the
court has-given an application
which ig simgned by the applicant's
Counsel] also, seeking permission to

the application is disposed of as
withdrawn by the applicant with no

" order as to costs,

(Lakshﬁf’gg;;inathan) (M.Yﬁpriolkar)
Member (J) Member (A) |

AN

order/Judgement despatched |
to Apaticaat/Respondent (8)
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